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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
Old Red Building, 38 M.G. Marg, Civil Lines,
Allahabad - 211 001

COURT NO. IX

DATE OF HEARING :04/09/2017.
DATE QF DECISION : 04/09/2017.

Customs Stay Application No. 70206 of 2017 in Appeal No.
70457 of 2017 (SM)

[Arising out of the Order-in-Appeal No. NOI-CUSTOM-000-APP-
012-17-18 dated 07/04/2017 passed by The Commissioner
(Appeals), Customs & Central Excise, Meerut - II, Noida.]

CCE & ST, Noida Appeliant
Versus

M/s Pacific International | Responﬁent

Appearance

Shri Mohd. Altaf, Authorized Representative (DR) ~ for the
Appellant.

Shri Harish Kohli, Advocate - for the Respondent.

CORAM: Hon’ble Shri Ashok lJindal, Member (Judicial):

Final Order No."logd 4 /2017 Dated : 04/09/2

Per. Ashok lindat :-

£
Heard Shri Mohd. Altaf, the fearned Counse! for the
Department and Shri Harish Kohl, learned Counsel for the

assessee.

2. Thelearned Counsel for the Department submits that the

tax evaded in the present appeal has been beiow the tlimit
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CU/70457 of 2017
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prescribed under Litigation Policy, As per instruction under
390/Misc./163/2010-3C dated 17/12/2015. In view of above, the
appeal is dismissed in /iminie. Accordingly, the stay application

also stand disposed of.

(Dictated and pronounced in open court.)
Sd/-

{Ashok Jindal

PK " Member{tudicial)
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